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JUDGMENT 

Prosecution Case 

1. Prosecution case in brief is that about 3 years back informant’s daughter 

Shyama Rani Das @ Jhuma Tarafdar got married with accused Biswajit Tarafdar 

(since deceased) of village Nandi gram, PS- Sapatgram and after 1 ½ years of 

marriage her daughter was physically and mentally tortured by her husband 

Biswajit Tarafdar and his family members and on 26-07-2008 at about 11 P.M. 

accused persons named in the ejahar confined informant’s daughter in a room and 

set ablaze her by pouring Kerosene Oil and on 27-07-2008 accused Parimal Das 

came to informants house and took her to their house by lying that her daughter 

was sick and thereafter took her signature on blank paper. Thereafter informant 

lodged the ejahar against accused persons named in the ejahar and there was 

delay in lodging ejahar due to illness of informant. 

 

Investigation 

 

2. Officer-in-charge of Bilasipara police station on receiving the ejahar from 

informant Smti Asha Bala Das registered a police case vide no Bilasipara police case 

No. 261/10 under section 302/34 I.P.C. and SI Jayanta Teron was entrusted to 

conduct the investigation of the case and after completion of investigation IO 

submitted charge sheet against the accused persons named herein above u/s 

302/34 IPC. 

Committal 

3. On receipt of the charge sheet, then ld. SDJM (M) Bilasipara took 

cognizance and after furnishing necessary copies to accused persons committed the 

case before the Learned Sessions Judge, Dhubri for trial and Learned Session 

Judge, Dhubri made over the case to this court for trial. 

Charge 

4. My then Ld. Predecessor after hearing for both sides and perusal of material 

on record framed charge u/s 302/34 IPC against the accused Sujit Tarafdar, 

Biswajit Tarafdar (since deceased), Parimal Sarkar and Shantana Sarkar and when 

charges read over and explained to the accused persons they pleaded not guilty 

and claimed to be tried.  
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Trial 

5. In order to prove the prosecution charges against the accused persons, 

prosecution adduce evidence of all together 11 number of witnesses and exhibited 

3 nos. of document. PW-1 Shyamali Tarafdar ,PW-2 Hiren Ch. Tarafdar ,PW-3 

Manju Shah Tarafdar,PW-4  Rumki Sengupta, PW-5 Dr. R. K. Mahato ,PW-6 Ajoy 

Kr. Paul ,PW-7 Asha Bala Das, PW-8 Tarulata Das, PW-9 Bhupen Kalita, PW-10 SI 

Gakul Ch. Baruah, PW-11 SI Jayanta Teron.  Ext 1 PM report, Ext 2- Ejahar Ext 3-  

charge-sheet.  After closure of the prosecution evidence, statement of the accused 

persons recorded u/s 313 Cr.P.C. Accused plea is total denial, however declined to 

adduced evidence in support of the plea of denial. 

  

6.                        POINTS FOR DETERMINATION:- 

 

i) Whether accused on 26-07-08 at about 11.00 pm under Bilasipara PS 

committed murder intentionally causing death of Shyama Rani Das @ Jhuma 

Das?   

 

ARGUMENT 

 

7. Ld. Addl. P.P made submission that in this case though prime accused 

Biswajit Tarafdar expired but hand of other three accused Sujit Tarafdar, Parimal 

Sarkar and Shantana Sarkar’s role in the death of Shyama Rani Das @ Jhuma das 

cannot be rule out. He further submitted that these three accused persons are 

relative of accused Biswajit Tarafdar (since deceased) who was husband of 

deceased victim Jhuma Das and ejahar clearly shown that all the accused persons 

subjected torture on deceased victim.  

8. Ld. defence counsel made submission that there is no direct or 

circumstantial evidence appearing against the present accused person to punish 

them u/s 302 I.P.C and even if we look into the provision and ingredient of section 

306 and 304 IPC against the present accused persons Sujit Tarafdar, Parimal 

Sarkar, Shantana Sarkar then also there is not a single material transpire from the 

evidence on record against the present accused persons.  He further lamented that 

at the time of incident and prior to the incident the present accused persons Sujit 

Tarafdar, Parimal Sarkar, Shantana Sarkar  never resided along with deceased and 

her accused husband Biswajit Tarafdar ( since deceased) 
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EVIDENCE 

 

9. Evidence of PW- Shyamali Tarafdar is that accused Biswajit Tarafdar is 

husband of deceased victim and other accused persons are family members of 

accused Biswajit Tarafdar. She deposed on the day of incident at about 10-11 pm 

while she was about to sleep she heard hue and cry from the house of accused 

persons but she did not go there as she was not well at that time. She deposed 

later she came to know that wife of accused Biswajit Tarafdar set ablaze herself by 

pouring kerosene oil on her body. She deposed she did not go to the place of 

occurrence as she had undergone tumor operation. She further deposed being 

neighbor she knew that deceased was mentally disturbed. In cross she stated 

house of accused persons is visible from her house and victim was acentric woman 

who used to threaten her in laws that she will commit suicide. She stated prior to 

the day of incident accused Biswajit Tarafdar sold their poultry (hens) to release his 

mortgaged cycle but  he did not hand over the same for which deceased victim got 

furious. She stated on the day of incident the mother of the victim was present at 

the house of accused person and on the day of incident accused Biswajit Tarafdar 

sleeping in different room and the victim was sleeping with her mother and baby in 

other room. She stated accused Sujit Tarafdar resides in a separate house and 

accused Parimal Sarkar and Shantana Sarkar are residing at Fakiragram which is 10 

km away from the place of occurrence and they came to the house of accused on 

the next day of incident. She stated victim committed suicide all of sudden without 

giving any opportunity to other members to save her and accused Biswajit Tarafdar 

sustained burn injury on his hand while he tried to save deceased. 

10. Evidence of PW-2 Hiren Ch. Tarafdar is that  he is neighbor of accused 

persons and about 6/7 years ago at about 10/11 pm he heard hue and cry from the 

house of accused persons  and later he came to know that wife of accused Biswajit 

Tarafdar set ablaze herself by pouring kerosene on her body . He deposed he could 

not go to the place of occurrence as his health was not good. He deposed being 

neighbor of accused he knew that victim used to threaten her husband that she will 

commit suicide. He deposed on the next day of incident he went to the place of 

occurrence and saw the dead body of deceased and mother of deceased sitting 

nearby to victim told before police that on the day of incident deceased victim was 

sleeping with her and all of sudden deceased committed suicide. In cross he 

stated he can see the house of accused persons from his house and he watched 
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the incident from his verandah. He stated he saw accused Biswajit Tarafdar 

weeping and also saw mother of deceased crying.  He stated accused Biswajit 

Tarafdar is sick person and got tuberculosis and asthma. He further stated 

deceased victim used to give threatening that she will commit suicide and she was 

suffering from insanity.  

11. Evidence of PW-3 Manju Shah Tarafdar is that accused Biswajit Tarafdar 

who is husband of deceased died on 15-08-14 due to illness. She deposed she is 

neighbor of accused Biswajit Tarafdar and other accused persons are relative of 

accused Biswajit Tarafdar and about 7/8 years ago on the day of incident hearing  

hue and cry at the house of accused Biswajit Tarafdar he rushed there and saw fire 

engulfed to Jhuma Tarafdar, wife of accused Biswajit Tarafdar. He deposed later 

many people gathered at the place of occurrence and mother of deceased was also 

present at the place of occurrence and the family members of accused tried to put 

off the fire from the body of deceased. He deposed deceased was taken to hospital 

but succumbed to her injuries and he heard that deceased caught fire while she 

was cooking. In cross he stated at the time of incident accused Parimal Sarkar and 

Shantana Sarkar were at their house at Fakiragram and they came to the house of 

accused Biswajit Tarafdar on the next day of incident on getting information. He 

stated accused Sujit Tarafdar also resides at different house with his families and 

his house is not adjacent to the house of accused Biswajit Tarafdar. He further 

stated accused Biswajit Tarafdar died and as per his knowledge there was no 

dispute or quarrel took place in between the accused and deceased after their 

marriage. 

12. Evidence of PW-4 Rumki Sen Gupta is that accused Biswajit Tarafdadr died 

due to illness. At the time of incident she was pregnant and at her house and 

therefore she does not know much about the incident.  On the day of incident she 

heard hue and cry at the house of accused but did not go there and later she heard 

that deceased caught fire and died.  In cross she stated  her house is near to the 

house of deceased and on the day of incident she heard shouting that deceased 

was caught fire herself but she did not go there.  

13. PW-5 Retd. Dr. R.K. Mahato is MO of this case. His evidence is that on 28-

07-08 he conducted post mortem on the body of deceased Jhuma Tarafdar@ 

Shyama Rani das in reference to Bagribari PS case  U/D no 05/08 dated 28-07-08 

and on examination found whole body is charred, hair singuin in pugilistic , 90% 

flame burn body, the burn was anti mortem in nature, nail blue and in his opinion 

deceased Jhuma Tarafdar died due to shock as a result of severe burn injuries 

sustained by deceased and exhibited PM report as Ext 1. In cross he stated Ext 1 is 
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carbon copy and signature is also carbon copy of original. He stated he did not 

describe regarding glister, tung and colour of skin as dead body was badly burnt.  

14. Evidence of PW-6 Ajoy Kr Paul is that he knows informant, deceased and   

accused persons and accused Biswajit Tarafdar is died. He deposed he hails same 

locality of accused persons.  At about 7/8 years ago on the day of incident hearing 

hue and cry in the house of accused persons he rushed to there and saw burn 

injuries on deceased Jhuma Tarafdar and said Jhuma Tarafdar succumbed to burn 

injuries. He deposed many people gathered at the place of occurrence and he 

cannot say how deceased caught fire. In cross he stated accused Parimal Sarkar is 

husband of accused Shantana Tarafdar and they live at Fakiragram and accused 

Sujit Tarafdar reside in different house  from the house of accused Biswajit 

Tarafdar. He stated deceased was stubborn and hot tampered lady. He further 

stated at the time of incident accused persons Parimal, Shantana and Sujit Tarafdar 

were not present at the place of occurrence.   

15.  PW-7 Asha Bala Das is the informant of this case. Her evidence is that 

accused Biswajit Tarafdar was her son in law and he died after few years of lodging 

of ejahar. She deposed she hearing  news of her daughter’s death she went to 

matrimonial house of her daugther and found her daughter death and thereafter 

she lodged the ejahar against her son in law and his relatives. She deposed she is 

suffering from deafness and she can’t hear properly since many years prior to the 

incident and she also lost her eye sight to some extent.  She further deposed 

ejahar was written by others wherein she put her thumb impression only. In cross 

she stated she did not heard any mental and physical tortures on her daughter 

during her conjugal life at her matrimonial house. She stated she is illiterate lady 

and she does not know the contents of ejahar. 

16. Evidence of PW-8 Tarulata Das is that informant is her mother and 

deceased was her younger sister. She deposed that deceased married to accused 

Biswajit Tarafdar and she heard that said accused Biswajit Tarafdar also died. She 

deposed she also knows the accused persons who are relative of accused Biswajit 

Tarafdar. On the day of incident she heard that deceased sustained severe burn 

injuries at her matrimonial house and a quarrel took place in between deceased 

accused Biswajit Tarafdar and accused Biswajit Tarafdar set ablaze her deceased 

sister.  Hearing those news she went to the matrimonial house of her deceased 

sister and found her sister death. She deposed many people gathered at the place 

of occurrence and after some time she returned back to her house.  In cross she 

stated she did not ask about the cause of death. they only went to deceased’s 

matrimonial house to see deceased and after seeing deceased  they came back to 
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home. She stated her daughter informed about the news of death of her deceased 

sister but who told the same to her daughter is not known to her. She stated she 

did not see any quarrel in between the deceased and accused Biswajit Tarafdar and 

she does not know for what reason her deceased sister entered into quarrel with 

accused Biswajit Tarafdar.  

17. PW-9 Bhupen Kalita is IO of this case. His evidence is that on 27-07-08 

received one information over phone at 11.00 am from Ajay Paul that Jhuma Das 

died of burn injury on the night of 26-07-08. Accordingly making a GD entry at PS 

went to the place of occurrence, did inquest on the dead body thereafter on 31-07-

08 Asha Bala lodged written ejahar and O/C Bilasipara PS registered the case. Ext 2 

. He deposed on being transferred on 03-08-08 he handed over the C.D. to then 

O/C Bilasipara PS. In cross he stated on 26-07-08 incident was took place and O/C 

sign on Ext 2 on 07-06-10. He stated his signature is not exist in the inquest report. 

He deposed inquest was done in dead body of deceased and also PM examination 

was done on dead body. He stated accused Sujit and Shantana Tarafdar are 

resident of Sapatgram. He stated place of occurrence is situated at a distance of 3 

km from the Sapatgram PS  and  Bagribari is 4 km away from Sapatgram PS. He 

stated he does not residential address of accused Parimal Sarkar. He denied the 

defence suggestion that accused persons are no way related with the incident of 

death of deceased Jhuma Tarafdar. 

18. PW-10 SI Gakul Ch. Baruah is another IO of this case. His evidence is that 

on O/C Bilasipara endorsed him to investigate the instant case as earlier IO was 

transferred. During investigation he recorded the statement of Tarulata Das and 

after getting sufficient material against accused persons he arrested accused 

Parimal Sarkar and Biswajit Tarafdar. Thereafter he also transferred and he handed 

over the C.D. to the then O/C Bilasipara. In cross he stated accused Parimal 

Sarkar resides at Rabhapara, Fakiragram which is 6/7 km away from the place of 

occurrence and Tarulata Das resides 10 km away from the place of occurrence. He 

further stated he did not visit the place of occurrence and  accused Biswajit 

Tarafdar was ailing person. 

19. PW-11 SI Jayanta Teron was another IO of this case. His evidence is that on 

10-06-10 he received CD of Bilasipara PS case no. 261/10 u/s 302/34. On receipt of 

CD he perused the same finding that his predecessor did not arrest accused Sujit 

Tarafdar he made search for accused Sujit but could not find him. As investigation 

was almost completed he had submitted charge sheet vide Ext 3against the 

accused Biswajit Tarafdar @ Biswa, Parimal Das, Sujit Tarafdar, Shantana Tarafdar 

u/s 302/34 I.P.C showing accused Sujit Tarafdar and Shantana Tarafdar absconder. 



8 | P a g e  

 

In cross he stated he submitted charge sheet against accused Sujit Tarafdar and 

Shantana Tarafdar showing them absconder but he did not serve any notice to 

them u/s 41 and 90 of Cr.P.C.  

 

DISCUSSION, DECISION & REASON THEREOFF:- 

 

20. Prosecution charge against the accused is that Sujit Tarafdar, Parimal 

Sarkar, Shantana Sarkar and Biswajit Tarafdar (since deceased) committed murder 

of deceased Shyama Rani Das @ Jhuma Das by intentionally causing her death. 

Ejahar was lodged by PW-7. During trial accused Biswajit Tarafdar expired 

therefore case against him was abated and rest of the accused Sujit Tarafdar, 

Parimal Sarkar, Shantana Sarkar faced the trial. 

21. The allegation leveled against the accused persons in the ejahar is that 

accused Biswajit Tarafdar( since deceased) and family his members Sujit Tarafdar, 

Parimal Sarkar, Shantana Sarkar subjected cruelty physical and mental torture on 

deceased Jhuma Das after passing one and half of year of her marriage with 

accused Biswajit Tarafdar( since deceased) and on 26-07-08 all the accused 

persons confining deceased in a room poured kerosene oil on her body and set 

ablaze her and on 27-07-08  accused Parimal Das informed informant Asha Bala 

Das that her daughter was seriously ill and  taken informant to their house and 

accused persons took her signature on a plain white paper. Informant stated that 

due to illness there was delay in filing ejahar.  

22. Plain perusal of the ejahar reflects that at the time of incident at the place 

of occurrence there was no eye witness present.  Reading of evidence of PW-1, 

PW-2, PW-3, PW-4, PW-6, PW-7 informant, PW-8 it is reveals that they are not eye 

witness of the incident and they were not present at place of occurrence at the 

time of incident. From the evidence of the PWs it appears that incident was took 

place in the house of accused Biswajit Tarafdar( since deceased)  and the defence 

plea is that the present accused persons namely Sujit Tarafdar, Parimal Sarkar, 

Shantana Sarkar were not resided along with the deceased at any point of time 

before the incident. In their statement recorded u/s 313 Cr.P.C accused Parimal 

Sarkar and Santona Sarkar stated they are resident of Ravapara under Fakiragram 

PS  and Sujit Tarafdar is resident of Nandipara Sapatgram and live in a separate 

house. This defence plea of accused persons ascertained by the PWs in their 

evidence. As per charge sheet also Parimal Das is the resident of Ravapara 

Fakiragram. Chargesheet available on the GR record also shown that house of 

accused Sujit Tarafdar is different though he is resident of Nandipara Sapatgram 
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W/N 1. Now, let me analyze the evidence on record whether accused person 

intentionally caused death of the deceased Jumma and ingredient of culpable 

homicide amounting to murder be it direct or circumstantial evidence visible and 

appeared against the accused person to book them and punish them u/s 302 I.P.C.  

23. PW- 5 Dr. R.K. Mahato is the MO of this case. He conducted PM on the body 

of deceased Jhuma Tarafdar@ Shyama Rani das and found whole body is charred, 

hair singuin in pugilistic , 90% flame burn body, the burn was anti mortem in 

nature, nail blue and in his opinion deceased Jhuma Tarafdar died due to shock as 

a result of severe burn injuries sustained by deceased and exhibited PM report as 

Ext 1 which is a carbon copy and  his cross shown that it is case of flame burn and 

description regarding tung could not be given as dead body was badly burn. Post 

mortem report of the deceased clearly pointed that it is a case of burn death. Now 

moot point to be find out whether accused person set ablaze deceased or accused 

person abetted deceased to set ablaze herself.   

24. PW-7 is the informant.  Her evidence is that she heard that her daughter 

died in the house of her husband and she went to her daughter’s matrimonial 

house and found her daughter dead. Therefore, she lodged the ejahar against her 

son-in-law Biswajit Tarafdar (since deceased) and his relatives. Her further in chief 

is that she was suffering from deafness and lost her eye sight to some extend 

many years prior to the incident. In cross she stated she did not hear any mental 

and physical torture on her deceased daughter at her matrimonial house and she 

doesn’t know the content of the ejahar. She put her thumb impression on the 

ejahar. From the reading of the statement of PW-7 informant it is seen that her 

statement before court is totally inconsistent with the statement she made in her 

ejahar and she did not supported and corroborated her statement made in the 

ejahar. In the ejahar she alleged that accused person set ablaze her daughter but 

before court on oath she did not narrated the same fact.  Her evidence shown that 

her son in law Biswajit Tarafdar i.e husband of her deceased daughter Biswajit 

Tarafdar already died.  Her evidence does not shown that at the time of incident 

present accused persons Sujit Tarafdar, Parimal Sarkar, Shantana Sarkar were 

living in the offended house with deceased and they did any act to set deceased 

ablaze or they instigated deceased to die.  Her evidence does not bring any link 

and connection of the present accused persons Sujit Tarafdar, Parimal Sarkar, 

Shantana Sarkar with the death of her deceased daughter Jhuma Tarafdar. Her 

evidence also does not bring any material that at the time of incident present 

accused persons Sujit Tarafdar, Parimal Sarkar, Shantana Sarkar were living or 

deceased was living along with the present accused persons and subjected any 
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sorts of physical and mental torture in demand of dowry or for any other reason. 

There is not a single line of incriminating material appearing against the accused 

persons  from the evidence of PW-7  the informant of this case.  

25. PW-8 is the sister of the deceased Jhuma Tarafdar. According to her 

evidence, present accused persons Sujit Tarafdar, Parimal Sarkar, Shantana Sarkar 

are the relatives of the husband of her deceased sister Jhuma Tarafdar. She 

deposed she heard about the news that her sister Jhuma sustained burn injuries at 

her matrimonial home and prior to  the incident of her sister’s death a quarrel took 

place between deceased with her husband and her husband set her ablaze 

deceased Jhuma Tarafdar.  On scrutiny of the evidence of the PW-8 Tarulata Das it 

is seen that she did not made any implication against present accused persons Sujit 

Tarafdar, Parimal Sarkar and Shantana Sarkar in the instant case. Her evidence 

does not pointed the presence of present accused persons at the place of 

occurrence  at the time of incident or that victim was living  along with the 

company of present accused persons at any time prior to the date of incident of her 

deceased sister or on the date of incident. In chief evidence of PW-8 shows she 

pointed finger towards the accused Biswajit Tarafdar who is now no more. Her 

cross reveal that she did not ask anyone about the cause of death of her deceased 

sister and after seeing her deceased sister at deceased’s matrimonial house she 

returned back home. That shown that she even did not enquiry anything about the 

cause of incident from attending doctor or from the neighbouring people who were 

present at place of occurrence. Evidence of PW-8 does not bring home any material 

to connect present accused persons with the death of deceased Jhuma Tarafdar. 

26. Evidence of PW-1, PW-2, PW-3, PW-4, PW-6 is that on the date of incident 

they heard hue and cry in the house of accused Biswajit Tarafdar( since deceased) 

and they came to know that  wife of accused Biswajit Tarafdar( since deceased) by 

pouring kerosene on her body set ablaze herself.  

27. PW-1, PW-2, PW-4,  did not visit the house of accused Biswajit Tarafdar 

(since deceased)  though they heard hue and cry coming from the house of 

Biswajit Tarafdar (since deceased) as they are  unwell at that point of time.  PW-1 

in her in chief stated that being neighbour she knows that deceased Jhuma 

Tarafdar was mentally disturbed.  PW- 2 also stated being neighbour she knows 

that victim used to threaten her husband that she will commit suicide. Their 

evidence shows that they gone against the prosecution case and their evidence 

does not help prosecution case. On further scrutiny of the evidence of PW-1, PW-2, 

PW-3, PW-4 it is reveal that on the date of incident mother of the victim i.e PW-7 

was present along with the victim.   PW-1 stated that accused Sujit Tarafdar reside 
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in separate house and accused Parimal Sarkar and Shantana Sarkar residing at 

Fakiragram which is 10 km away from place of occurrence  and they came to the 

house of Biswajit Tarafdar( since deceased) on the next day of incident. According 

to these four witnesses victim committed suicide and in their evidence they did not 

stated any fact against the accused person that it is the accused persons who had 

abated deceased to commit the suicide or at the accused parsons’ instigation 

deceased committed suicide. The presence of accused persons at the place of 

occurrence on the day of incident not come to the picture from the evidence of PW-

1,PW-2, PW-4  

28. PW-2 before court on oath stated that when she visited the place of 

occurrence on the next day of incident she found mother of the victim sitting near 

the dead body and mother of the victim told police that on the day of occurrence 

victim was sleeping with her and all of sudden she committed suicide.   PW-3 

stated when he rushed to the place of occurrence after hearing hue and cry he saw 

Jhuma Tarafdar engulfed with fire, there was gathering of people  and family 

members tried to put off fire her , taken her to hospital  and later he heard that 

Jhuma Tarafdar caught fire while she was cooking.  The evidence of PW-3 

contradicts the statement of PW1 and PW-2.  More so evidence of PW-1, PW-2, 

PW-3 and PW-4 not bring any incriminating materials against the present accused 

persons Sujit Tarafdar, Parimal Sarkar and Shantana Sarkar that they caused death 

of deceased Jhuma Tarafdar. 

29.  On scanning of evidence of PW 6 It is seen that he rushed to the house of 

accused Biswajit Tarafdar (since deceased) and saw deceased Jhuma Tarafdar 

sustained burn injury and she succumbed to her burn injury after sometimes but he 

could not say how deceased caught fire.   His cross pointed that present accused 

persons Sujit Tarafdar, Parimal Sarkar and Shantana Sarkar resided in different 

place. Parimal and Shantana resided at Fakiragram. Incident took place at 

Sapatgram and accused Sujit Tarafdar also resided at different house from that of 

accused Biswajit Tarafdar (since deceased) and accused Parimal Sarkar, Sujit 

Tarafdar and Shantana Sarkar were not present at the time of incident.   His 

evidence also does not bring any connection in between the cause of death of 

deceased Jhuma Tarafdar and present accused persons Sujit Tarafdar, Parimal 

Sarkar and Shantana Sarkar. 

30. In this case  only  PW-8  stated her sister was set ablaze by accused 

Biswajit Tarafdar ( since deceased)  but she even did not stated that present 

accused persons Sujit Tarafdar, Parimal Sarkar and Shantana Sarkar did any act 

that could lead and caused the death of deceased Jhuma Tarafdar . Evidence of 



12 | P a g e  

 

other PWs i.e PW-1, PW-2, PW- 3, PW- 4 and PW- 6 shown that deceased 

committed suicide but their evidence pointed that at the time of incident deceased 

Jhuma Das was suffering from mental illness and she was hot temper lady as 

stated by PW-6.  None of the PWs stated that either on the date of incident or prior 

to the date of incident present accused persons Sujit Tarafdar, Parimal Sarkar and 

Shantana Sarkar were present at the place of occurrence i.e in the house of 

accused Biswajit Tarafdar (since deceased) . The informant i.e PW-7 who lodged 

ejahar even did not state any fact that she mentioned in her ejahar.  Her evidence 

reveal that she did not hear any fact regarding torture on her daughter by her 

husband or his family members. It is apparent from the evidence of PWs that the 

accused persons are residing at different place and their presence on the place of 

occurrence either on the date of incident or prior to the incident was totally ruled 

out from the evidence of the prosecution side.  

31. In this case there is no eye witness present at the place of incident though 

PW-7 was present but she was silent on this fact and her evidence does not shows 

that incident was took place in her presence or there occurred any quarrel either in 

between deceased accused Biswajit Tarafdar and deceased victim or in between 

deceased victim with present accused persons Sujit Tarafdar, Parimal Sarkar and 

Shantana Sarkar. From the evidence on record and material available on record 

involvement of the present accused persons Sujit Tarafdar, Parimal Sarkar and 

Shantana Sarkar of their connection in the death of deceased Jhuma Tarafdar @ 

Shyama Rani Das  not at all appeared. There is even not a single circumstantial 

evidence appearing against the accused person to connect their link with the death 

of deceased Jhuma Tarafdar. No doubt Jhuma Tarafdar died of burn injury but 

prosecution miserably failed to bring home any evidence against the accused 

persons that they set ablaze deceased Jhuma Tarafdar or even instigated her to 

commit suicide by settling her ablaze.  

32. Situated thus, I have come to my considerate judicious finding that 

prosecution totally failed to bring home the charge u/s 302/34 I.P.C against the 

present accused persons Sujit Tarafdar, Parimal Sarkar and Shantana Sarkar and I 

hold accused Sujit Tarafdar, Parimal Sarkar and Shantana Sarkar not guilty u/s 

302/34 I.P.C and they are acquitted from the charges u/s 302/34 I.P.C and are set 

at liberty.     
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33. Bail bond of accused persons will remain stands for next six (6) months u/s 

437(A) Cr.P.C. 

34. Send back the GR case record to the learned committal Court with a copy of 

the judgment.  

35. Given under hand and seal of this Court on this 28th day of November 2017 

at Bilasipara.  

 

 

 

          (Smti S. Bhuyan) 

                       Addl. Session Judge, Bilasipara 

 

  Dictated and Corrected by me, 

 

          (Smti S. Bhuyan) 

 Addl. Session Judge, Bilasipara 

Typed by, 

Swmkhwr Brahma, Stenographer Gr. III.  
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APPENDIX 

 

PROSECUTION WITNESS:- 

 PW-1 Shyamali Tarafdar, 

PW-2 Hiren Ch. Tarafdar, 

PW-3 Manju Shah Tarafdar, 

PW-4 Rumki Sengupta, 

PW-5 Dr. R. K. Mahato, 

PW-6 Ajoy Kr. Paul, 

PW-7 Asha Bala Das, 

PW-8 Tarulata Das, 

PW-9 Bhupen Kalita , 

PW-10 SI Gakul Ch. Baruah and 

PW-11 SI Jayanta Teron 

 

PROSECUTION EXHIBIT:- 

 Ext 1 PM report,  

Ext 2- Ejahar  

Ext 3- Charge-sheet.   

DEFENCE WITNESS :- NIL 

DEFENCE EXHIBITES :- NIL 

COURT EXHIBITES :- NIL 

COURT WITNESS :- NIL  

 

 

                                                                  (Smti S. Bhuyan) 

      Addl. Session Judge, Bilasipara 


